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Writ Petition(s)(Civil)  No(s).130/2022

TAREK AKTAR ANSARI                                 Petitioner(s)

                                VERSUS

UNION OF INDIA & ORS.                              Respondent(s)

(FOR ADMISSION)
 
Date : 14-10-2022 This petition was called on for hearing today.

CORAM : 
         HON'BLE DR. JUSTICE D.Y. CHANDRACHUD
         HON'BLE MS. JUSTICE HIMA KOHLI

For Petitioner(s) Mr. Adeel Ahmed, AOR
                   
For Respondent(s)

UPON hearing the counsel the Court made the following
                              O R D E R

1 The  petitioner  would  be  at  liberty  to  move  the  High  Court  for  seeking

appropriate reliefs.

2 Leaving it open to the petitioner to do so, the petition under Article 32 of the

Constitution is disposed of, at this stage.

  (SANJAY KUMAR-I)                (SAROJ KUMARI GAUR)
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